SHRI SATISH CHANDRA MISRA: Sir, | request the Chair to allow us to speak on the

statement of the Minister. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Noj; no. It is not a statement. It is not a suo motu statement.
...(Interruptions). .. Misraji, we cannot change the procedure. ...(Interruptions)... The Leader

of the Opposition wants to say something. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Let me understand the hon.
Minister, he means that the constitutional authority of each of the two States involved, that is,

Uttar Pradesh and Madhya Pradesh will not be affected in any manner. ...(/nterrupﬁons)

SHRI PRITHVIRAJ CHAVAN: Sir, | have made a very categorical statement. | am not going
to add anything to it. This was required because a purported statement was supposed to be
made by a Union Minister. | am only responding to that. | am not responding to the political
demands made here. | am responding to what appeared in one newspaper. ...(/nterrupt/ons)...

I am responding to that only, and my statement is very clear. ...(/nz‘errupz‘/ons)...

SHRI M. VENKAIAH NAIDU (Karnataka): But, Sir, the point is that one Minister says
something outside the House and the other Minister says something else in the House.

...(Interruptions) ...

MR. DEPUTY CHAIRMAN: He has clarified that, Venkaiah Naiduii. ...(Interruptions)... He
has responded to that. ...(Interruptions)... Even a notice to this effect has been admitted
under the Zero Hour. You can speak in the Zero Hour. You will get an opportunity.
...(Interruptions)... Let me make it clear, when Zero Hour is there, the Chair cannot compel the
Minister to respond. But whatever you want to say, as it has been permitted according to rules,
I will permit you. ... (Interruptions)... | will call you one by one. It has been admitted. So, now,
Zero Hour. Shri Rajeev Shukla. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: It should be taken up before that, Sir.

....(Interruptions)...

MR. DEPUTY CHAIRMAN: | have called his name. It is a matter of just 3-4 minutes.

....(Interruptions). ..

MATTERS RAISED WITH PERMISSION

Demand to ensure the safety on return of the acclaimed painter,

Shri M.F. Hussain to the country
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P Ul BRIATE! $XI1, S Id foTg YR ATeldl U1 T81 X1 e H Soi AR Aph
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F IR H TRE-TRE B! 911 81 W& T AR WBR ¥ Ig R 2 {5 o Var Rfdra Arehet a=ran
MY, A1 ST T8t APHeret MR G aTal 81 Ab| $HP A1 B STh] B BIRTS!
A 1 Y Il A bl e 1 SR A R®, Sl S8 o BRAT A8 &l....(FAL)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ..(Interruptions).. He is asking the

Government, not to you.
Ragging in Kirori Mal College, Delhi

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, it is very sad that a young student, namely,
Ashutosh, who was admitted in Kirori Mal College, Delhi, itself —he was a fresher — was called
by his two seniors, Hani Mohammad of B. Sc. (Physical Science) and Akshay Chaudhary of B.
Sc. (Computer Soienoe) in their room and ragged him at 7.30 p.m., yesterday. He informed
the Warden, and he, in turn, informed the Principal. Sir, under the law, the Principal was
obliged to inform the Police immediately. But, so far, no information has been received by the
Police authorities, particularly, the police authorities of the North District. The local police
authorities also said that there was no information about the incident. Sir, if, despite our passing
the law, despite the assurance given by the Minister, such things are happening in Delhi itself,
then, it is a very serious matter. It should be taken care of. | will request the Government of

India to look into it seriously.

MR. DEPUTY CHAIRMAN: Now, there are seven notices on the issue of Bundelkhand in the
Zero Hour. | am allowing one Member from the Party and two other Members. This matter
relates to two States; one is Madhya Pradesh, and the other is Uttar Pradesh. So, three
Members will be participating and the rest will associate themselves with it. Shri Satish Chandra

Misra.

Reported constitution of Bundelkhand Development Authority
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